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ORDER RESERVED ON: 13.02.2015 
/ 

DATE OF ORDER: I/, 3 · .J.OL?-

CORAM 

HON'BLE MR. ANIL KUMAR, ADMINISTRATIVE MEMBER 
HON'BLE MRS. CHAMELI MAJUMDAR, JUDICIAL MEMBER 

OA No. 463/2012 

· Hari Kesh Meena S/o Shri Vijay Ram Meena, aged about 34 
years, R/o Quarter No. 1002-A, New Railway Colony, Kota 
Junction, Kota and prese11tly working as Assistant Loco 
Pilot, under Senior Section Engineer (TRO) l CT CC, West 
Central Railway, Kota Division, Kota. 

. .. Applicant 

Mr. C.B. Sharma, counsel for applicant. 

VERSUS 

1. Union of India th1·ough General Manageri West Central 
Zone, West Central Railway, Jabalpur. 

2. Divisional Railway Manager (Estt.), West Central 
Railway, f(ota Division, f<ota. 

3. Shri Rajesh Kumar Meena, Assistant Loco Pilot, C/o CT 
CC, West Central Railway, Kota Division, Kota. 

4. Shri Lalit Kumar Meena, Assistant Loco Pilot, C/o CT 
CC, V\/est Central Railway, Kata Division, Kata .. 

5. Shri Rajendra Kumar, Assistant Loco Pilot, C/o CT CC, 
West Cer1tral Railway, Kota Division, Kata .. 

... Respondents 

Mr. M.K. Meena, cou-nsel for respondent nos. 1 & 2 

OA No. 482/2012 

Hemant Kumar Meena S/o Shri Suraj Mal Me.ena, aged 
about 30 years, R/o Near- Dharmendra Kirana Store, Jago 
Ka Mohalla, Prem Nagar-Il, Kota and presently working as 

A . 
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Assistant Loco Pilot, unde1- Senior Section Engineer (TRO) I 
CT CC, West Central Railway, Kota Division, Kota . 

... Applicant 

Mr. C.B. Sharma 1 counsel for applicant. 

VERSUS 

1. Union of India through General Manager, West Central 
Zone, West Central Railway, Jabalpur. 

2. Divisional Railway Manager (Estt.), West Central 
Railway, f<ota Division, Kota. 

3. Shri Mahaveer Meena, Assistant Loco Pilot, C/o CT CC, 
Gangapur City, West Central Railway, Kota Division. 

4. Shri Hem Raj Meena, Assistant ·Loco Pilot, C/o CT CC, 
Gangapur City, West Central Railway, Kota Division. 

5. Shri Lakhan Singhr Assistant Loco Pilot, C/o CT CC, t 
. Gangapur City, West Central Railway, Kota Division . 

... Respondents 

Mr. M.K. Meena, counsel for respondent nos. 1 & 2 

OA ·No. 488/2012 

Kishan Gopal Meena S/o Shri Ram Deo Meena, aged about 
34 years, R/o House No. 2/266, Swamy Vivekanand Nagar, 
Kota and presently working as Assistant Loco Pilot, under 
Senior Section Engineer (TRO) I CT CC, West Central 
Railway, Kota Division, l<ota. · 

... Appl ica nti 
Mr. C.B. Sharma, counsel for applicant. 

VERSUS 

1. Union of India through General Manager, West Central 
Zone, West Central Railway, Jabalpur. 

2. Divisional Railway Manager (Estt.), West Central 
Railway, Kota Division, Kota.· 

3. Shri Mahaveer Meena, Assistant Loco Pilot, C/o CT CC, 
Gangapur City; West Central Railway, Kota Division. 

4: Shri Hem Raj Me('rna,- Assistant Loco Pilot, C/o CT CC, 
Ganga pu r City, West Central Railway, Ko ta Division. 

·. 5. Shri Lakhan Singh, Assisfant Loco Pilot, C/o CT CC, 
. -. - . ~ . 

Gangapur City, West Central Railway, Kota Division, 
Kota. 

.:.Respondents 

Mr: M.K. Meena, counsel for respondent nos. 1 & 2 
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Vijendra Pratap Mee.na S/o Shri Nanci Kishor Meena, aged 
about.32 years, R/o House No. 875, Sector-7, Keshavpura, 
Kota and- presently- yViJrk-ing as Assistant L-oco Pilot, under 
Senior Section-~ Engineer (TRO) I CT: CC, West Central. 
Railway; Kota Division, Kata. 

_ ... Applicant 

Mr. C.B. Sharma, counsel for applicant. 

VERSUS 

1. Union of India through General Manager, West Central 
Zone, West Central Railway, Jabalpur. 

2. Divisional Railway Manager (Estt.), West Central 
Railway, Kota Division, Kota. 

3. Shri Mahaveer Meena, Assistant. Loco Pilot, C/o CT CC, 
Gangapur City, West Ce11tral Railway, Kota Division. 

4. Shri Hem Raj Meena, Assistant Loco Pilot, C/o CT CC, 
Gangapur City, West Central Railway, Kota Division. 

5. Shri Lakhan Singh, Assistant Loco Pilot, C/o CT CC, 
. Gangapur City, West Central Railway, Kata Division, 
Kota. 

...Respondents 

Mr. M.K. Meena, counsel for respondent nos. 1 & 2 

OA No. 04/2013 

Ajay Kumar ·Meena S/o Shri Shankar Lal Meena, aged about 
30 years, R/o Jawahar Colony, Mahukalan, Gangapur City 
and presently working as Assistant Loco Pilot, (Ticket No. 
3102/2009) u11der- CTCC, West Central Railway, Gangapur 
City, Kata Division. 

...Applicant 

Mr. C.B. Sharma, counsel for applicant. 

VERSUS 

1. Union of India 'fh rough General Manager, West CenUal 
Zone, West Central Railway, Jabalpur. 

2. Divisional Railway Manager (Establishm.ent), West 
Central Railway, Kota Division, Kota. , 

3. Shri Vi11od Kumar Meena, Assistant Loco· Pilot, C/o 
CTCC, Kota, West Central Railway, Kota Division, 

4. Shri Sahaj Ram Meena, Assistant Loco Pilot; C/o CTCC, 
Kota, West Central Railway, Kota Division. 

/l -
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5. Shri Sugan Singh Meena, Assistant Loco Pilot, C/o 
CTCC, Gangapur City, West Central Railway, Kota 
Division. 

...Respondents 

Mr. M.K. Meena, counsel for respondent nos. 1 & 2 

OA No. 09/2013 

Vijay Singh Meena S/o Shri Madan Lal Meena, aged about 
34 years, R/o C/o Govind Prasad, Sindhi Colony, Gangapur 
City and presently working as Assistant Loco Pilot, under 
CTCC, West Central Railway, Gangapur City, Kota Division . 

... Applicant 

Mr. C. B. Sharma, counsel for applicant. 

VERSUS 

1. Union of India thrnugh General Manager, West Central 
Zone, West Central Railway, Jabalpur. 

2.- Divisional Railway Manager (Establishment), West 
Central Railway, Kota Division, Kota. 

3. Shri Vinod Kumar Meena, Assistant Loco Pilot, C/o 
CTCC, Kota, West Central Railway, Kota Division. 

4. Shri Sahaj Ram Meenq, Assistant Loco Pilot, C/o CTCC, 
Kota, West Central Railway, Kota Division. 

5. Shri Sugan Singh Meena, Assistant Loco Pilot, C/o 
CTCC, Gangapur City, West Central Railway, Kata 
Division. ) 

... Respondents 

Mr. M.K. Meena, counsel for respondent nos. 1 & 2 

OA No. 10/2013 

. Ram· Hari Meena S/o Shri Khem Chand Meena, aged about 
29 yea1·s, R/o C/o Pyare Lal Verma, Jawahar. Colony, 
Mahukalar1, Gangapur City and presently working as 
Assistant Loco .Pilot, under CTCC, West Central Railway, 
GangaptJr City, Kota Division. 

.VERSUS 

1· -
I 

/1 ~ -__ j/ . ( .• ------

...Applicant 

·-: " - ~i· 
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1. Union of India th r·oug h -General Ma nag er, West Central 
•Zone, West Central Rc:iilway, .Jabalpur. 

2. Divisional_ Railvvay .. Manager ·(Establishment), West 
Central Railway; Kata· Di-visio.f1, Kata. · 

·· 3. Shri_~Vihod Kumar Mee·na, -Assistant -Loco Pilot, C/o 
CTCC, Kota, West Central Railway, Kota Division·: 

4. S_hri Sahaj Ram Me~na, Assistant Loco Pilot, C/o CTCC, 
. Kota,:·west Central Railway, l<ota Division. ·· 
5. Shri -Sugan Singh Meena, Assistant Loco Pilot, -C/o 

CTCC, Gangapur City, West Central_~_ Railway, Kota 
Division. ----

... Respondents 

Mr. M.K. Meena, counsel for respondent nos. 1 & 2 

QA No. 11/2013 

Om Veer Singh S/o Shri Maharaj Singh, aged about 33 
years, R/o 264-E, Carriage Colony, Mahukalan, Gangapur 
City 9nd presently working as Assistant Loco Pi'.lot, under 
CTCC, West Central Railway, Gangapur City, Kota _Division . 

... Applicant 

Mr. C.B. Sharma, counsel for applicant. 

VERSUS 

1. Union of India thrnugh General Manager, West Central 
Zone, West Central Railway, Jabalpur. 

2. Divisional Railway Manager (Establishmen.t), West 
Central 'Railway, Kata Division, Kata. 

3. Shri Vinod Kumar- Meena, Assistant Loco Pilot, C/o 
CTCC, Kota, West' Central Railway, Kota Division. 

4. Shri Sahaj Ram Meena, Assistant Loco Pilot, C/o CTCC, 
Kata, West Central Railway, Kota Division. 

5. Shri "Sugan Singh Meena, Assistant Loc_o Pilot, C/o 
CTCC, Gangapur City, West Central Railway, Kota 
Division. 

. .. Respondents 

Mr. M .K. Meena, cour~se.I for respondent nos. 1 ·& .2 

OA No, 12/2013 

Bhagwan Sahai Meena S/o Shri Suka Ram Meena, aged 
about 26 years, R/o C/o Murari Lal Sharma, Naroliwale, 
Nurshing Colony, Gangapur· City and presently w·orking as 
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Assistant Loco Pilot, (Ticket No. 3054) under CTCC, West 
Central Railway, Gangapu1- City, Kota Division. 

. .. Applicant 

Mr. C.B. Sharma; counsel for applicant. 

VER5us· 

1. Union of India through General Manager, West Central 
Zone, West Central Railway, Jabalpur. 

2. Divisional Railway Manager (Es.tablishment), West 
Central Railway, Kota Division, Kota. 

3. Shri Vinod Kumar Meena, Assistant Loco Pilot, C/o 
CTCC, Kota, West Central Railway, Kata Division. 

4. Shri Sahaj Ram Meena, Assistant Loco Pilot, C/o CTCC, 
f<ota, West Central Railway, Kota Division. 

5. Shri Sugan Singh Meena, Assistant Loco Pilot, C/o C 
CTCC, Gangapur City, West Central Railway, Kata ' 
Division. 

. .. Respondents 

Mr. M.K, Meena, counsel for respondent nos. 1 & 2 

ORDER 
(per MR. ANIL KUMAR, ADMI!\IISTRATIVE MEMBER) 

Si.nee all the Original Applications i.e. OA- No. 463/2012, 

:i 
OA No. 482/2012, OA No. 488/2012, OA No. 493/2012, OA 

No. 04/2013, OA No. 09/2013, OA No.· 10/2013, OA No. 

11/2013 & OA No. 12/2013 have similar facts and involve 

s.imjlar question of law, therefore, with the consent of the 

- - -, 

learned counsels fo1- the parties,- they were heard- together 
. - . . - . 

and they are being. dispos~ed of by this common order .. For 

the: sake. of convenience, the. ra(ts.--of: ·OA No. 463/2012 

(Ha_ri Kesh Meena 'f:S.-_U11ion~of India·& Ors.) are being taken 

as a lea.d case. 

·- . - .. ·~ . -
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2. This is :the .. ·second. round _of lltig .. atjon. Earlier the 

applicanct . had filed - an .. OA · No. · 165/2012,. which "was 

disposed of b~ th-is· Bench· of the-_Jribunal vide order dated 

16:03.2012 with the directions to the respondents to decide -

the 1·epresentation of the- appl'icant dated "10.fl.2011 

(Annexure A/15 of that OA) by passing 2r- reasoned and 

speaking order. In compliance of these directions, the 

respondents have decided the representation--- -of the 

applicant vide impugned order· dated 11.05.2012 (Annexure 

A/l). Being aggrieved by this decision, the applicant has 

filed the present Original Application No. 463/2012. 

3. The brief facts of the case; as stated by the learned 

counsel for the applicant, are that the applicantwas initially 

appointed as Assistant Loco Pilot on 22.03.2005 in 

Moradabad Division, Northern Railway. His pay was fixed in 

PB-1, Rs. 5200-20200 plus grade pay Rs. 1900 with effect 

from 01.01.2006. He was allowed grade pay of Rs. 2400 in 

the year 2007 and designated as Senior Assistant Loco 

Pilot. 

4. While working· in Morada bad Division, the applicant 

applied for mutual transfer with one Shri Anoop Kumar 

Vaish working at Gangapur City under Kata. Division. Shri 

Anoop Kurna1· Vaish is an appointee of 16:01.2001 in Kota 
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Division. The mutual transfer of the applicant was approved 

vide letter dated 12.10.2010. The applicant joined at Kota 

on 22.10.2010 and posted at Kota vide order dated 

28.10.2010 (Annexure A/7). ·' 

· s: In the meanwhile, the Railway. Board issued orders 

. dated 30.04.2010 for restructuring of the cadre of Assistant 

Lo.co Pilots which provide · 80°/o as Senior Assistant. Loco 

Pilots in the grade pay ·of Rs. 2400 and 20°/o in the grade r 
-~' 

pay of Rs. 1900. This cadre restructuring was made 

· .. effective on the sanCtioned cadre strength as on 

' .. 

01.05.2010. 

6, Since the a ppl ica nt ca r.n e on mu tu a I. transfer, . 

·therefore, the seniority of the applicant would be governed 

by ·the pr-ovisions of para 310 ·of the Indian ~ailway5 

Establishment Manual (IREM),. Volume-I, which reads as 

·follows: -

· '·~> !'310. Mutual Excha.nge ·:.....Railway Servants tra/nsferred. 

·. ·qn mutual exchange from one ~adre- o~ a_· divi.sion, 

office or railway to the corresponding-~cadre in another 

: 'd.ivision, office or t~a-ilway s~cillretai'h th(:lr se~iority on 

· · the basis of the elate of pr.or:notibn to the grade or take· 

. the seniority Qf th·e railway· servants vY,ith ·whorn they. 

hqve exchanged,_ wh·i~he.ver.oi_the tV\/o.may be lower". 
. . 

·.-;· r---~~-. -. -.. -.---=-~---·--------.----. 
,. 
i 

:; . 

. I 
'\ 
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7. Since Shri. An·oop Kumar Vaish vias appointee of 

16.01.2001 .in. Kota_ p~vis-iori. and the applicant was -an 

.~PPOi[lt_~e of22.03.'200S-~ therefor~e:, as perff1e provisions of 

para 310 of IREM, Vo\.-1, the applicant was entitled for the 
- . - . - - . . . --

se~iority w.e:f. 22.03.2005 at l<ota Division (bein.g lo.wer of ... 

the two). However; the respondents have not··assigned the 

correct seniority to the applicant. The juniors. to the 

applicant were sanctioned the benefit of restructurTng w.e.f. 

01.05.2010 and have been placed in the higher grade pay 

of Rs. 2400, which is a.gainst the provisions of para 310 of 

IREM, Volume-I. The applicant has been allowed the grade· 

pay of Rs. 2400 vide order dated 26.04.2012 (Annexure 

A/16). Learned counsel for the applicant submitted that the 

applicant is senior to the private respondent nos. 3, 4 & 5. 

The respondents had allowed the correct seniority to the: 

l applicant vide seniority list dated 08.12.2010 '(Annexure 

A/8). However, subsequently his seniority has been 

changed vide letter dated· 08.02.2012 · (Annexure A/12). 

Learned counsel for the applicant prayed that the_ applicant 
' 

is entitled for the grade pay of Rs. 2400 w.e.f: :01.05.2010 

or 22.10.2010 with all consequential benefits inc\u·ding the 

arrears of pay and allowances and correct fixation of his 

seniority, etc. 

' ' .. 
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8. On the other hand, the respondents have submitted 

their written reply. The r·espondents have stated that before 

··.his transfer to Kota. Division,. the applicant was working on 

the post of Assistant Loco Pilot'in the grade pay of Rs. 2400 

in Moradabad Division. Before his transfer to Kota Division, 

he accepted his reversion in the grade pay of Rs. 1900. He 

joined at Kota Division as Assistant Loco Pilot in pay band 

5200-20200 plus grade pay Rs. 1900. The applicant has 

(IREM). 

9. The Railway Board issued orders dated 30.04.2010 for 

restructuring which was to be effective from 01.05.2010. 

Accordingly, select list of candidates eligible for promotion 

to the post of Senior Assistant Loco Pilots in the pay scale} 

. of Rs. 5200-20200 plus grade pay of Rs. 2400 was issued 

vide.- letter dated· 15.04.2011 (Anriexure A/9) and the 

p.rQmotion orders were issued_ vide letter date_d 18.05.-2011 

:.(A.n.oexure A/10) w.e.f. 01.05.2010. Learned- counsel for 

··t~e respondents submitted. that since. the applicant had 

- ; i 

: jOihed _at Kota .. Division on. 22.10 .. 2_010 );is Assistant Loco 
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the select list issued vide letter dated·_-15.04.2011. Shri 

Anoop Kumar Vaish _\f\las working as Assistant Loco Pilot in 

.the pay _scale Rs. 5200~20200 plus grade pay Rs. 1900 on 

01.05~2010 at Kota Division, ther~_efore,_ he was promoted _as 

.Senior Assistant Loco Pilot in the pay scale Rs. 5200-20200 ·-

plus grade pay of Rs. 2400 ·and relieved for- Moradabad 

Division as Assistant Loco Pi lot in the Pay Scale Rs. 5200-

20200 plus grade pay of Rs. 1900 on 04.04.20lt.· Since 

the applicant was not on the rolls of the Kata Division as on 

01.05.2010, therefore 1 he· could not be considered for 

promotion to the grade pay of Rs. -2400 along with others 

who wer·e · on the rnlls of the Kota Division as on 

01.05.2010. Thus 1 there is no °illegality or infirmity in the 

action of the respondents 1n rejecting the representation of 

the applicant vide order· dated 11.05.2012 (Annexure A/1) 

and in not considering the applicant for grade pay of Rs. 

2400 w.e.f. 01.05.2010. 

10. Heard. learned counsel for the parties and perused the 

documents available or1 record. 

11. Learned coun'sel for the applicant reiterated the facts 

as mentioned in the O.A. He vehemently argued that the 

respondents have not fixed the seniority of the applicant as 

per the prnvisioris of para 310 of IREM Vol.-I and they have 

.; 
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also not correctly given r1im the gr·ade pay of Rs. 2400. The -

applicant has been given the grade pay of Rs. 2400 in Kota 

Division w.e.f. 26.04.2012 whereas the juniors to the 

applicant have been given the ;grade pay of Rs. 2400 w. e. f. 

01.05.2010. Therefore.1 r1e pr·ayed that the applicant be 

assigned corr·ect seniority and he should also be given the 

grade pay ·of Rs. 2400· witt1 .· all consequential benefits 

including the arrears w.e.f. 01.05.2010 or at least-from 

22.10.2010 the date on which he joined at Kata Division. . I 

12. On the other hand, learned counsel for the 

-
respondents reiterated their stand taken in their written 

statement that since the applicant was not on the cadre of 

Kata Division as on 01.05.2010,. therefore, he could not be 

given the grade pay of Rs. 2400 w.e.f. 01.05.2010 and his 

-seniority has also been fixed correctly _according to thry. 

- provisions of para 310 of IREM, Vol. I. Thus, there is no 

·merit in the Original Application, which deserves to be . 

dismissed. 

13. It i.s not disputed ~that the applicant while working in 

Morada bad o·ivlsion was in_ ~he· _.gra_de ::pay· -of Rs. 2400. 
- - - . 

· · However> before his tra'r1sfer to_ ~K_ota Division, he accepted 

-·-.the :reversion to the· grade pay· or Rs_. 1900. ·Similarly, Shri 
- - ' . . 

An.aop Kumar· Vaish- was· also-in,. the ·grade pay of Rs. 2400 
~~---.· --. - .. --.. : --_--.,.._,...---,--:---· 

- - . . --- . - . 

···,, .. - .·· 

~-
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as .on . 0 LOS.. 201-0 and he was ·also transferred to 
--.-

Morada bad Division with g'.aqe pay of Rs. 1900. Though, it 

--. . . . 

is not c)ear from the pleadings as to. why both i.e. the 

applica ht (Ha-rr f<esh · Meena) as wel I as Shri Anoop Kumar 

Vaish were reverted from. the grade. pay of Rs. 2400 to 

1900 before their mutual transfer .. However:,._without going 

into this controversy, we proceed with the fact that both the 

applicant as well as Shri Anoop Kumar Vaish when mutually 

transferred were in the pay band-1 Rs. 5200-20200 plus 

gr-ade pay Rs. 1900. Therefore, now the question_ arises as 

to what would be the criteria for fixing the seniority of the 

applicant on transfer to Ko_ta Division on mutual basis. 

14. If an employee is transferred on request then his 

ser1iority in the new place of posting is governed under the 

provisions of para 312 of IREM, Volume-L Such railway 

servant is -placed at the bottom of the seniority of the 

relevant grade. However, the present case is of mutual 

exchange and, therefore, it will be governed by the 

provisions of para 310 of IREM, Volume-I. 

15. In the pr-esent, case, the respondents have not disputed 

that Shri .Anoop l<umar Vaish was an appointee of 

16.01.2001 and that the applicant was ·appointee of 

22.03.2005. BoU1 sought mutual transfer, therefore, for the 

i 
! 



14 
OA No. 463/2012, OA No. 482/2012, OA No. 4Ssno12, 
OA No. 493/2012, OA No. 04/2.013, OA ~Jo. 09/2013, 
Q_8_Np_,_l 0;;20 I 3, OA No. l lj201 :3 & OA fllo. 12//Cl! :l 

purpose of fixi11g thei1- seniority, provisions of para 310 of 

IREM, Volume-I would be applicable in the present case. 

For the sake of convenience, Pai-a 310 of IREM, Volume-I is 

again quoted as belo~: 

"310. Mutual Exchange - Railway Servants transferred 

on mutual exc·hange from one cadre of a division, 

office or · Railway to the correspondi.ng cadre in 

another division, office or railway shall retain their 

seniority on tr1e basis of the date of promotion to the _{.· 

grade or take the seniority of the railway servants 

with whom they have exchanged, whichever of the 

two may be lowei-''. 

16. From the bare 1-eadi11g of para 310 of IREM, Volume-I, 

it is clear that the railway servants transferred on mutual 

exchange from one cadre of a division, office or railway to 

~J 
the corresponding cadre in another division, office or 

··railway shal_I retain their seniority on the basis of the date· 

of promotion to the 'g_rade or take the seniority of the 

railway servants with· whom ·.they have ·exchanged, 

whichever of the two may be lower_. 
-.I 

lT. ·In the p1-esent case, -fh:e '_gpplic~ant sought ml1tual 

fra~sfer-_with Sh-ri An·oop Kumar- Va-ish w:ho is an appointee 
. -. '. : .'. 
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well as Shri An_oop:KL.Jrnar. Vaish were-w6rking in the grade 
- . . . . . . . 

. . 

·pay of Rs-: 1900 o_n't.he po?Lof Assistant Lo-co ·Pilot. - Thus,··· 

-both were- in th~-,- same cadre of· Assistant Loco Pilot. - . . .· - .· .. 

Therefore, the applita~t, _acsordin~rto the provision? of pa~a 

310 of IREM Volume·-r, will be entitled for the seniority 

w.e.f. 22.03.2005 because it is a lower-c·seniority as 

compared to -the seniority of Shri Anoop l<umar Vaish in 

Kata Division. Shri Anoo Kuma1· Vaish since was appointee 

of 16.01.2001 would normally have been senior in Kota 
. . 

Division. However, the rule provides that an employee who. 

comes on m utua I transfer wi II get the I ow er seniority. 
; 

·,\' 

18. It is not disputed by the respondents that Shri Anoop 

Kumar Vaish was granted the grade pay of. Rs-.. 2400 w.e.f. 

01.05.2010 in Kota Division vide letter dated 18.05.2011 

(Annexure.A/10), therefore, even if the arguments of the. 

learned counsel for the 1·espondents are ac;:cepted that the 
. . 

applicant was not on the rolls of Kota D·ivision as on 

01.05.2010 and therefore he would not be entidedto the 

grade pay of Rs. 2400 w.e.f. 01.05.2010. but then the 

applicant would be entitled for the grade pay of Rs·. 2400 

with effect from the· date he joined at l<ota Division i.e. 

22.10.2010. ·Since Ano"op Kumar Vaish was already getting 

grade pay of Rs. 2400 as on 22.10.2010 yide Je,tter dated 

18.05.201.1 (Annexure A/10) as he was given::the"·g.rade pay 
. .. ..... 'f -

. ·~ . 

. ·• : 
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of Rs. 2400 w.e.f. 01.05.2010, therefore, when he was 

transferred from Kota Division to Moradabad Division that 

post fell vacant. In ·any case as we said earlier the 

applicant is entitled for the s~niority w.e.f. 22.03.2005 in 

Kota Division and the employees junior to him have been. 

granted the grade pay of Rs. 2400 w.e.f. 01.05.2010, 

therefore, the applicant is also entitled for the same grade 

pay being senior but from the date of his joining at Kota 

Division. As we have said earlier one post in the grade pay 

of Rs_. 2400 would be available, which was being occupied 

by Shri Anoop Kumar Vaish before his transfer to 

Moradabad Division. 

19, ·\Ne have carefully perused the order dated 11.05.2012 

(Annexure A/1) in which it has been stated that an 

employee who comes from outside will be place~ at the/ 

bottom seniority i11 the grade pay in which he has been 

··--transferred at Kota Division. This is obviously a wrong 

interpretation of para .310 of IREM. The provisions of this 

para :nowhere mention that railway seryant who comes on 

mutual· transfer will be given the ·bottom seni,ority in that 

'_grade pay vis-a-vis other· employees of-th.e same grade 

pay·. -The p1·ovisions of ·para 3JO of IR[M are clear that the 
. ~ -·-

emp[oye·e who is Coming. t~ f5ota. Di~ision_ vvill be given the 

seniority either of the -1~1erson who is going. out from Kota 

l-
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Division on mutual transfer or his -own seniority which he 

was enjoying _at his. origir'ial place· of posting, whichever is 

lower and not the' bott_o.rn seniority. 

20. Thus, on the basis of above cliscussions, we issue the 

follo_wing directions to the respondents: -

(A). The applicant is entitled for his seniority in Kota 

Division with effect from 22.03.2005 as he· was 

an appointee of 22.03.2005 and S_hri Anoop 

Kumar Vaish was appointee of 16.01.2001, 

being lower of tr1e two. 

(B). The applicant is also entitled for PB-1 Rs. 5200-

20200 plus gr-ade pay of Rs. 2400 with effect 

from 22.10.2010 the date on which he joined at 

Kota Division as his juniors at Kota Division 

wer-e given grade pay of Rs. 2400 with effect 

Fr'om 01.05.2010. 

(C). The applicant: will also be entitled for all 

conseque0tial benefits like arrears of pay and 

allowances, etc. 
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(D). The responder1ts shall complete this exercise 

within a period of three months from the date of 

receipt of a copy of this order. 

21. The observations, directions as wel I as analogy as 

discussed hereinabove shall be applicable in all the other 

similar Original Applications i.e. OA No. 482/2012, OA No. 

488/2012, OA No. 493/2012, OA No. 04/2013, OA No. 

09/2013, OA No. 10/2013, OA No. 11/2013 & OA No. t· 
12/2013. 

22. The registry is directed to place certified copy of this 

order in the files of all the said OAs. 

23. With these observations and directions, all the Originai} 

Applications are disposed of with no order as to costs. 

i'··. 

:~~< 
(MRS. CHAMELI MAJUMDAR) - . 

. ·JUDICIAL MEMBER 

: . I 

· _i(_L)ma_vyat 

. (AN fl KUMAk) . 
,L\DMINISTRATIVE MEMBER 

.. - ~ ·• 


